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THE 3A3fMW AND K A S M I R  ELECTRICITY 
(DUTY) ACT, 1963. 

I ACT NO. XI OF 1963. 

[Received the assent of the Sadar-i-Riyasat on 27th March, 1963 
and published in Goverrzment Gazette dated 27th March, 1963 (Extra).] 

1 An Act to levy duty on the sale or consrrmption of electricidy. 

Be it enacted by the Jammu and ICashmir State Legislature in 
the F?urteenth Year of the Republic of India as follows :- 

I 1. Short title, extent and coannnencamt.-(1) This Act mag 
be called the Jammu and Kashmir Electricity (Duty) Act, 1963. 

I (2) It extends to the whole of Jammu and Rashmir State. 

I If3) It shall c01axe into force on such date as the Governmen@ 
may, by notification, appoint. 

2. Definitions.-In this Act. unless the context otherwise 
requires,- 

I (:?) 'consumer' means a person who is supplied with energy ; 

I (b) 'energy' m2ans elcctlical energy ; 

(c)  'prescribed' :uxins prescribed by rules made under this 
Act ; 

(d) 'prescribed authority' means an oMcer appoimt,e.l as such 
by the Government for purposes of this Act : 

(e) 'unit' in relation to the energy, means ki1.owatt-hour ; 
and 

(f)  the x<ords arSd expressjons used brrt not de4ned in this 
Act shall l;av~ the meaafvgs ztssigned to them in the 
Jammu and Kash~3ir Electricity Act, Svt. 1997. 



I 

ELECTRICITY (DUTY) ACT, 1953. 
/ 

3. Levy of duty.--l[(l) There shall be levied and paid to the 
Government a duty on the energy to be called the 'Electricity 
Duty' at such rate or rates as may be notified by the Government 
in the Goverrrment Gazette and such rate or rates s!iall be calcu- 
lated in the prescribed manner.] 

1 -  
(2) There shall be levied for and paid to the Government the 

electricity duty at the rate of 2[four paise1 per unit also by a 
person generating energy for his own use or consumption on the 
energy use2 or consulned by him in a month. 

(3) Nothing in sub-sections (1) and (2) shall apply to the 
consumption or sale of energy which is-- 

(a) consumed by or sold ta the Government of India ; or 

(b) consumed in the construction, maintenance or operation 
of any railway by the Government of India or a railway ccmpanp 
operating th7.t raiilwcy, or sold to thnt Government or my such 
railway company for consumption in the constraction, main- 
tenance or operation of any railway. 

3(4) Omitted. 

4. Collection ~ n d  payment of electricity duty.-The electricrlv 
duty shall be collected by and paid to the Electric Department 
before 15th of the next month following that for which duty is 
payable. 

5. Records and returns.-(1) If the Government so directs 
by a general 01. special order, a person generating energy far his 
own use or consumption shall nraintain such record and in such 
form and manner as inay be prescribed showing- 

(a) the mi ts  of energy generated by him ; 

(b) the units of energy consumed by him ; 

(c) $he amount of the duty payable thereon and the duty 
pai i  by him under this Act ; and 

(d) such other particulars as may be prescribed. 

- - -- - -  

-1: Sit?-sectian (1) substituted by Act XXIX of 1988 

I 
2. S~::~stituie~l ibid far "t.-;..o nayn-Pn~ca". 
3 S~~i~-sectiori (4) omitfed ibid. 
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(2) The person generating energy for his own use or consump 
tion who has been directed under sub-section (1) to maintain a 
record shall submit such returns, in such form and manner and 
to such authority as may be prescribed. 

(3) The amount of energy shall, for purposes of clauses (a) 
and (b) of sub-section (I), be ascertained in such mamner as may 
be prescribed. 

6. Inspecting 0ficers.-(1) The Government may, by notifica- 
tion in the Governinent Gazette, appoint inspecting officers t@ 
inspect records maintained under section 5. 

(2) m e  inspecting officers shall perform such duties and exer- 
cise such powers as may be prescribed for the purpose of carry- 
ing into effect the provisions of this Act and the rules made 
thereunder. 

7. Penal duty to be paid in certain cases.-(1) If in thn npin- 
ion of an authority prescribed in this behalf, the person generat- 
ing energy for his own use or consumption evades, or attempts 
to evade the payment of duty, whether by maintaining false 
records, submitting false returns, concealing the energy supplied 
or by any other means, such person shall pay by way of penalty 
in addition to the duty, payabie under this Act, a sum not exceed- 
ing four times the amount of the duty to be determined by the 
prescribed authority : 

Provided that no action under this sub-section shall be taken 
without affirding a reasonable opportunity of being heard to 
such person. 

(2) An appeal shall lie against an order passed under sub- 
section (1) to such auhority, within such a period and on payment 
of such fees and in such rnanwr as may be prescribed. 

(3) An order passed on appeal under sub-section (2) shall be 
final. 

(4) An order for the payment of any penalty made under this 
section shall be without prejudice to m y  prosecution instituted 
for an offence under this Act. 

8. Recovery of duty.-Any duty due under this Act or  penalty 
imposed under seekion 7 which rer~lain..: unpaid, whether by a 
consumer or a person generating energy for his own use Or 
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consumption, to the Government, shall be recoverable as arrears 
of land revenue. 

9. Penalties.-If any person- 

(a) reqcired by section 5 to keep record or to submit returns 
faib lo keep or submi': the same in the prescribed form 
or nazzner or submits a return which is false, or 

(lo) inte.otionaily obstructs an inspecting omcer appointed 
under sc-lion 6 in the exercise of his powers and duties 
uncEer ibis Act and the rules made tkereund~m, or 

I (c) contrnveqes any rule made under this Act, I 
he shall be Keble, on conviction before a 1 [Zudicial MagisLratr,l 
to a fine not exceding one th~ilsand rupees. 

10. Power to exe~rph".-The Governmmt may, by notification. 
exempt any crmsrmer or person from payment of the whole or 
part of the electr'cit:? duty for such period and subject to such 
terms and coni~i:io~~s as may be specified in such notification. 

11. Powcr_.s to make ru2es.-(1) The Govercment msp, by 
zotification, make mles for the purpose of carrying bt9 effect 
the provisions of ihFs Act. 

(2) In ps~~iculnr ,  2nd without prejudice to the pe~etalitv of 
the fo~g0in .g  power, such rules may provide for- 

(a) the lnanner of calculating the duty (including marginal 
ad jcstmcnts) ; 

@) the rnaaser of collection and p a y ~ c n t  to the Govern- 
mmt of ' t h e  eledricity duty by persom ge~eratiny 
ener,gy for their om? use or rconsumption ; 

(e) the time and manner of p a p e n t  of the electrieitv duty 
by consumer : 

(cl) the .-m-:ess and d:* :rs t o  he r.xer--*,: d w.d perfomzed by 
fnr?. ,.ting O f f i c e ~ s  : 

Y . ..- - 
1. Stibstit~t& by Act XL of 2960 for a "R'Iag~strnB". 
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(e) any other matter for which pmvkion is, in the opidton 
of the Government, necessary for gi\?ing effect to the 
provisions of this A d .  




